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LEGISLATIVE ASSEMBLY.

WEe, the undersigned, members of the Joint
€ommittee to which the Bill further to amend the
Imperial Bank of India Act, 1920, for certain
urposes was referred, have oonsidered the

ill and have now the honour to sabmit this
our Report, with the Bill as amended by us
annexed thereto.

2. We first met in S8imla on the 19th September,
1933, to elect our Chairman and settle some preli-
minary points of procedure. We then met in
New Delhi and sat continuously from the 23rd
Ootober until 16th November, 1933.

3. The clauses of the Bill have been renum-"
bered but the original numbering which it is
found convenient to retain in the Report has been
reproduced in the margin of the Rill as now

printed.
4. We deal below with the Bill clanse by clause:—

Clause 2.—We have made a verbal alteration
here.

Clause 4 (2).—This deals with section 10 (2)
of the Imperial Bank of India Act. We see no
reason for the retention of sub-section (2)(b) of
that section relating to the opening of new branches
because it seems to us to be sufficiently covered
by provision 3 of the Third Schedule to the Re-
serve Bank Bill.

We also consider that there should be some
provision on the analogy of sub-section (2) (a)
giving the Governor General in Council power to
terminate the agreement between the Reserve
Bank and the Imperial Bank if the latter should
not maintain a satisfactory financial position or
if there should be a breach of the agreement
between the two. We consider, however, that the
place to provide for this is in the Reserve Bank
Bill and have added an amendment accordingly
to clause 43 of that Bill. We therefore recom-
mend the abolition of the whole of section 10 (2)
of the Imperial Bank of India Act.

Clause 64.—We have made two minor amend-
ments—

(1) consequential on the omission of the
Explanation in section 13 of the Act
proposed in clanse 6 of this Bill, and

(2) adding to the definition of “ co-operative
societies *’ in view of the fact that there
are now several Provincial Acta dealing
with such societies.

Cluuse 6B.—We consider it desirable that the
Imperial Bank of India should follow the same
practice as ordinary companies in submitting its
principal register of shareholders to the ‘oﬂicer
who performs the duty of registration of com-
panies under the Indian Companies Act, 1913,

Clause 7A.—We oconsider that the title “ Gover-
nor " should in future be reserved to the Governor
and Deputy Governors of the Reserve Bank and
that the words “M ing Director ”’, * Deputy
Director "’ and * Director "’ should be substituted
for the words ¢ Managing Governor ", * Deputy
Governor ” and “ Governor ” wherever they
appear in the Imperial Bank Act.

Clause 9.—We recommend the following amend-
ments in section 28 of the Act which deals with
the composition of the Central Board :—

(1) With the abolition or reduction of the
irectors nominated by Government
the Board will be too small to ensure
effective representation of all the interests
concerned and we recommend that a
third Director should be elected by each
Local Board to represent it, in addition

to the President and Vice-President.

(2) To ensure the representation of interests
which might otherwise be unrepresented,
primarily agricultural, the Goveruor
General in Council should retain the
right to nominate Directors to a number
not exceeding two. This right need not
be exercised if these interests secure
representation through election.

(8) In view of the important Government
finanocial interests involved, Government
should maintain a liaison officer in place
ot the Government officer who is at
present a Governor of the Bank. This
officer should be entitled to attend all
Board meetings—though without an
right to vote—and to be supplied wit!
all the information which Le may desire
as to the Bank’s affairs. Though we
recognise that in future the relationship
of the Imperial Bank will be primarily
with the Reserve Bank and not with
Government, we consider that such an
officer is necessary and that he should
be appointed by Government and not
by the Reserve Bank.

Clause 104.—We have made some amendments
consequential on our amendment in 7A.

We have made a verbal amondment to ma.ixe
section 31 (1) (c) clearer.

Clause 11.—We considered a suggestion that
the Imperial Bank of India should be authorised
to make direct advances against immoveabls
property. In support of this suggestion it was
pointed out to us that at present the Bank was in
the habit of making advances upon the security
of immoveable property as collateral and that in



certain cases these advances are allowed to become
in effect advances on the security of immoveable
property. We consider that it should not be
the business of the Imperial Bank to make ad-
vances on the security of immoveable property as
such a practice might involve locking up its
funds in a manner inconsistent with its funections
and liabilities as a deposit Bank. We do not
therefore accept the suggestion to enlarge the
powers of the Bank in this respect. If, however,
this principle is accepted then it must be consis-
tently observed not only in the letter but.in the
spirit. We should consider it an abuse of this
principle if the Bank were in any case to make
advances which although they might nominally
be made within the limits laid down and on approv-
ed securitics were nevertheless really made not on
such justification but in reliance on the possibility
of taking charges on immoveable property as
collateral. We consider that it should be one of
the duties of the Government liaison officer nomi-
nated under clause 9 of the Bill to watch whether
there is any abuse by the Bank of the powers in
the manner described above and to report the
matter to the Government of India for such action
as may be necessary.

We also considered in this connection a proposal
to provide in the Act for the making of advances
against promissory notes of Central Co-operative
Banks. We did not think it necessary to make
any such specific provision as we were assured
by the representative of the Imperial Bank who
appeared before us that legitimate business of
this kind was covered by their present powers
to give fixed advances against two-name paper.

Clause 11 (1) (a).—We have made an addition
to enable the Bank to hold shares of the Reserve
Bank of India which they as a scheduled bank will
be permitted to do by clause 4 (3) (¢) of the Reserve
Bank Bill.

Sub-clause (c).—After discussion with other
bankers, the representatives of the Imperial
Bank agreed to delete fully paid shares of com-
panies with limited liability from the proposed
sub-clause (iiia) and we have amended the
sub-clause accordingly with a further consequen-
tial amendment in sub-clause (d).

Sub-clause (cc).—We have made drafting amend-
ments to make the present position clearer.

Sub-clause (d).—Vide comment on sub-clause

(e)

Sub-clause (e¢).—In the Reserve Bank Bill we
have rocommended an amendment to enable
advances to be made to finance seasonal agricul-
tural operations for a maximum period of nine
months as against six, the period indicated in
the original Bill. The Imperial Bank wished to

have a similar latitude and we agree that this is
desirable.

- Sub-clause (hh).—This power has been given at
the request of tho Imperial Bank of India.

( ;)Sub-clame (I)—Vide comment on sub-clause
ee).

?ub-dauae (1A).—Vide comment on sub-clause
(ee).

Sub-clause (2).—Vide comment on sub-clause
(ee). This drafting amendment has been
made at the instance of the representatives of
the Imperial Bank to make the position clearer.

Clause 114.—The amendment in this clause has
been made at the instance of the representative
of the Imperial Bank of India with a view to
making regulation 9 more easily workable in
practice,

Clause 12.—We do not agree that the Bank
should have the power which the Bill in its original
form would have given them to decline to register
the transfer of fully paid shares. This is not a
right which we oconsider it desirable that they or
any limited liability company should possess.

Clause 13.—We have xfmde a verbal amend-
ment.

Clause 16.—We have made a verbal amendment
and substituted the word *‘Director” for
* Governor "’ wherever it appears—uvtde comments
on clause TA.

Clause 17.—We have added a sub-clause to
bring the procedure for the requisition of special
meetings into accord with that prescribed in‘the
Companies Act by fixing a limit within which the
Directors must summon a meeting, failing which
the shareholders will be able to convene one them-
selves. In this clause we have also made conse-
quential alterations necessitated by the amend-
ment proposed in clause 7A.

Clause 19.—We have made amendments conse.
quential on the amendments proposed in clause
7A.

Clause 20.—We have made amendments conse-
quential on our recommendation in clause 9
relating to the nomination of Directors by the
Governor General in Council.

Sub-clause (c).—We have made an alteration at
the instance of the representatives of the Bank
to make it clearor how the limitation on simul-
tancous membership of the Central or Local
Boards should apply.

Clause 21.—Here too we have made an amend-
ment consequential on the retention of nominated
Directors suggested in clause 9. We have also
made alterations consequential on our recom-
mendation in clause 7A.

Clause 22.—The Central Board of the Imperial
Bank has represented to us that it is inconvenient
to hold meetings of the Central Board as frequent-
ly a8 once in every threc months. We have
amended the period to four months accordingly
but have provided that there shall be four
meetings during the year. We have made other
amendments of a drafting nature to make clearer

. the intention of this section and to carry out the

alterations indicated by us in clause 7A.

Clause 23.—We have made provision here for
the election of the third member of the Local
Boards which we have recommended in clsuse 9.

We have also omitted the proviso as unmsceesarily



restrictive. In sub-clause (2) we have also pro-
posed t wo minor amendments with the object of
making the intention clearer.

Clause 26.—We have added this routine power
at the request of the representatives of the Impe-
rial Bank. We have also made a verbal
amendment consequential on our recommendation
in clause 7A.

Clause 30.—We do not consider it reasonable
that this should be restricted to British India
and have substituted ‘‘ India " acoordingly.

8. The Bill was published in the Gazette of
India dated the 16th September, 1933. We think
that the Bill has not been so altered as to require
re-publication, and we recommend that it be
passed as now amended. '

GEORGE SCHUSTER.

COWASJI JEHANGIR.

*SANT SINGH.

MOHD. YAMIN KHAN.

HOMI MEHTA.

G. NARAYANASWAMI CHETTY.

L. HUDSON.

J. 8. HENDERSON.

S. R. PANDIT.

S. R. M. ANNAMALAI CHETITY.

8. M. PADSHAH. .

MAHMOOD SUHRAWARDY.

CHARANJIT SINGH.

MOHD. HAYAT NOON.

*B. K. BASU.

*NRIPENDRANARAYAN SINHA.

*MATHURA PRASAD MEHROTRA.

8. C. MITRA.

BHUPUT SING.

ABDULLA-AL-MAMUN SUHRAWARDY.

GAYA PRASAD SINGH.

MOHD. AZHAR ALI

*HOSSAIN IMAM.

NIHAL SINGH.

RAM SARAN DAS.

VIDYA SAGAR PANDYA,

B. DAS.

J. B. TAYLOR.

¢ Sabject to & minute or minutes of diment.



MINUTES OF DISSENT.

We, the undersigned members of the Joint
Committee, to which the Imperial Bank of India
(Amendment) Bill of 1933 was referred, bag
to append the following Minute of Dissent to the
Report that we have signed.

As regards clause 9 of the Bill, we are of opinion
that in section 28 (¢) power should be given to the
Local Boards to elect an alternate member in the

lace of any one of the members of such Loocal
rds, who may not be able to attend any parti-
oular meeting of the Central Board, instead of

November 17, 1933.

the provision of electing an additional member as
suggested in the Report.

We further desire that the power of nomination
given to the Governor General in Council in sec-
tion 28 (fv) should be made mandatory, and the
word ‘ may *’ should be changed into ‘‘ shall ™.

We also desire that sub-clause (vs) of section 28
should be deleted and power may be reserved to
the Central Board to permit the Secretaries of
the Local Boards to attend the meetings of the
Central Board to give such information that the
Central Board may require.

B. K. BASU. -
NRIPENDRANARAYAN SINHA.
H. IMAM.

MAT HURA PRASAD MEHROTRA.

I dissent from the suggestion of the Committee
in the final draft that loans should not be advanced
on the security of immoveable property. The
Committee first decided by the majority of votes
that such loans should be advanced but this
question was allowed to be re-opened on the 16th
November on the representation of the Imperial
Bank at a time the draft report was being dis-
cussed. The Joint Committee then reversed its
own finding. The procedure of re-opening the
question was unique in this case, as my suggestion
of re-opening the question, that out of the two

ts of a Governor and a Deputy Governor one
should go to Indian, was ruled out of order.

The recommendation in prohibiting the Imperial
Bank from advancing loans on the security of
immoveable property has placed the landloris at
the mercy of Bohras an'i other money-lending
classern who charge exhorbitant rate of interest,
sometimes amounting to 30 to 40 per cent. As a
result of this eshorbitant rate, the land is passing
very quickly from landlords to money-lenders,
and the price of land has fallen by an amount of
50 per cent.

There are no land mortgage banks functioning
in the manner the Central Banking Enquiry
Committee  recommended. = Wherever these
mortgage banks exist, they are ineffective.

If the advances on the security of landed pro-
perty may not be made for a longer period, which
I strongly urge, they should at least be made for
& period of 6 to 9 months as contemplated in clause
11 (7) (e) of the Bill. Even this short period loan
will tend to lower the local rate of interest and will
give great relief to the landlords and specially in
Bengal and other parts of India where lands are
s_old in default of payment by a day only.

Now I come to the agriculturists who get their
help mainly through Co-operative institutions.
The Imperial Bank unfartunately has withdrawn
and is daily curtailing its facilities to these insti-
tutions. This fact was fully brought out in the

evidence before the Central Banking Enquiry
Committee.

The Secretary, Madras Central Bank, Ltd., in
his evidence said :(—

“The Imperial Bank of India is virtually
withdrawing the existing cash credit
facilities on the banking of co-operative

paper." .
The Manu%'ng Director, Bombay Provincial
Co-operative Bank, said :—

“The Imperial Bank of India’s policy in
regard to the grant of credits to the
co-operative movement has undergone a
change for the worse recently.” (Page
103). -

Thoe Bombay Provincial Banking Committe e
Report (pages 177-78) states :—

“It was brought to our notice that the
Provincal Bank, for the last 12 years had
a cash credit of Rs. 8 lacs from the
Imperial Bank which had not been of
much use but which served as an ultimate
fluid reserve. This was curtailed some
two years ago and has now been stopped
altogether.”

The Honorary Secretary of the All-India Co-
operative Institutes Association, Bombay, in his
tr_nflmomndum submitted (pages 77-78, Vol. II) as
ollows :—

“ For sometime, the Imperial Bank used to
grant credits to Co-operative Banks but
of late the policy has changed for the
worse and the credits have been reduced,
stopped and io some cases only allowed
on hard terms.......... ..As things
stand at present, therefore, the Imperial
Bank is not serviceable to the Co-opera-
tive Banks.”

£



The Central Banking Inquiry Committee on
the above evidence made the following observa-
tions :—

*The policy of the Imperial Bank of India
in regard to the grant of financial assis-
tance to some of the provincial and cen-
tral co-operative banks seems of late to
have undergone a definite change; and
it is stated that it shows to-day a much
smaller measure of readiness to help
them than it used to do in the past..... .
The ultimate result, therefore, of the
action of the Imperial Bank will probabl
be to make money dearer to the agrioul-
turists........... We feel that the
change of policy to which we have
referred is unfortunate, especially at a
time when the co-operative movement is
growing in vitality and is extending the
scope of its usefulness, towards the social

and economio uplift of the rural popula-
tion and when its financial needs are,
therefore, likely to increase rapidly.”

It is evident that the present policy of the
Imperial Bank is detrimental to the interests of
both the landlords and the agriculturists who form
about 85 per cent. of the population of this country.
In such important matters verbal assurances
have no force. There should be statutory pro-
vision for such assistance. I, therefore, recom-
mend that a definite sub-clause (vit) be added in
Schedule I (a) as clause II (dd) of the Bill :—

*“ Pronotes of the Co-operative Credit Societies
registered under Act IT of 1912 or by
another law for the time being in force
in British India relating to co-operative
societies.”

There is no justification in giving special facili-
ties to the Imperial Bank, if it refuses to assist
agricultural interests in this country.

MATHURA PRASAD MEHROTRA.

We, the undersigned, are of opinion that there
should be a clear and definite provision in the
Imperial Bank (Amendment) Bill of 1933 to
the effect that tbe Imperial Bank should be
authorised to make advances on the mortgage of
immoveable properties. The present position of
land.owning classes throughout the country owing

to continued economic depression has come to
such & pass that it is highly inoumbent upon the
legislature to enact such a provision to afford
them some relief otherwiee the disaster which may
overtake them will have serious repercussions on
the Government of the country.

NRIPENDRANARAYAN SINHA.,
SANT SINGH.
HOSSAIN IMAM.



[As AMENDED BY THE JOIST COMMITTEE.]

{Words printed ia italics indicate the amendments
suggested by the Committee.]

(Where the numbering or lettering has been chamged the
Jormer numbers or letters are indicated in the right
hand margin.)

A

BILL

Further to amend the Imperial Bank of India Act,
1920, for certain purposes.

WHEREAS by reason of the constitution of the
Reserve Bank of India it is expedient further to XLVII of
amend the Imperial Bank of India Act, 1920, jggo.
in order to modif?r the control of the Governor
General in Council over the management of the
Bank, to remove certain restrictions on the
transaction of business by the Bank, and to
provide for an agreement between the Bank and
the Reserve Bank of India; It is hereby enacted
as fallows :—

1. (1) This Act may be called the Imperial
Short title and com- Bunk of India (Amend-
mencoment. ment) Act, 1933.

(2) It shall come into force on such date as the
Governor General in Council may, by notification
in the Gazette of India, appoint,

2. After clauge (¢) of section 2 of the Imperial
Amondment of ssctio Bank of India Aoct, 1920 l;govn of
encment O 1on  (hereinafter referred to ag 1930
2, Aot XLVH. of 1820.  {ho said Act), the follow-
ing clause shall be inserted, namely :—

‘“(¢5) ‘secretary ’ and ‘deputy secretary’
mean, respectively. o secretary and
treasurer and a deputy secretary and
treasurer of the Bank.”

8. Scction 9 of the said Act is hereby repealed.
R 1 of section 9, Aot

XL of 1920.
4. (1) In sub-section (I) of section 10 of the
Amendment of section said Act,—

10, Act XLVII of 1920,

(a) for the words ‘‘the Secretary of State
for India in Council ” the words ‘‘the
Reserve Bank of India’ shall be
substituted ;

(b) in clause (i), the words ““ to act as banker
for, und ’* shall be omitted, and after
the word ‘‘sscurities ” the woids *“‘ as
agent for the Reserve Bank of India
shall be inserted ; and

(¢) in clause (ii), for the words *“ the Govern-
ment "’ the words ‘‘ the Reserve Bank of
India ”’ shall be sabstituted.

(2) * Sub-rection (2) of the same section * - *
L * . . * shall be
omitted.
§. In clause (@) of section i2 of the said Act,
dment of section after the words *‘ at such
Amendment ol 866810 placeg '’ the  words
12, Aot XLVII of 1920. ¢, whether in India or
elsewhere,”’ shall be inserted.
8. In sub-section (1) of section 13 of the said

) Act, after the words *“in
Amendment of section y. 450 0 t}e words “or

18, Aot XLVII of 1920. elsewhere ”’ shall bhe in-
serted, and the Explanation after sub-section (2)
ghall be omitted.

M117 LAD
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7. In section 134 of the aid Act, the word,a'clo
Amendment of sawsion * as defined in section 13
134, Act XLVI! of 1920. shall be omitted, an!i aﬂer
the words and figures « Co-operative Socielies Act,
1912, the words “ or any other law for the time
being in force in Britssh India relating to
co-opera 'ive societies ”’ shall be mscrted’; {lowing 63
. ction 20 of the said Act the following 0B.
:andmo 8:.: of ,,m-o{. sub-section shall be added,
20, Act XLVII of 1920.  namely :— .

¢ he principal register of share-

) (3)h;4ldz(;.zs)ya;:£l; bepcompzz;ted rz;ifhin 30 darg(/‘;
after the date of the first ordinary gene
nﬁeting n ea£h year and shall be filed
forthwith with the officer performing the
duty of registration of companses u

VII of 1918. the Indian Compan es Act, 1913.
9. In sootion 23 of the snid Act, the words ?-
¢, with the provious sano-
Amendment of section i,y of the Governor
23, Act XLVII of 1820.  oporalin Council,” and
the words * The Bank may also, subject to the
provisions of this Act as to the business to b’e
transacted thove, establish an office in London.”
shall be omitted. or the wond 74
ion 24 of the said Act, fort .
10. In aecion 24 of 18 overnors™ e, word
24, Act XLVIT of 1920,  “* Directors "  ghall be
substituted.
11. In section 28 of the said Act, the words 4.
~ Amengiment of section *, with t%het Ereviau;s sanc-
Amengmen tion of the vernor
25, Act XLVITof 1020. (o0 Wb e nedl ” shall
be omitted.

12. For section 28 of the said Aot the following 9.
Bubstitution of new seo- 8ection shall be rubstitut-
tlon for section 28, Act ed, namely :(—
XLVII of 1920.
*28. (1) The Central Board shall consist of
Constitution of Central the following Directors,
. namely :—
(¢) the presiCents and vice-presidents of the
Locel Boards established by this Act ;

(i5) one person to be elected from damongst
themselves by the members of each Local
Board established by this Act ;

(#t) & Managing Director who shall be ap-
pointed by the Central Board for a period
not exceeding five years on such terms as
the Central Board may direct, and may
be continued in his appointment by the
Central Board for such further periods
not exceeding five years in each case as
the Central Board thinks fit ;

{tv) such number of persons mnot exceeding
two as may be nominated by the Governor
General in Council. Such persons shall
hold office for ome year but may b: re-
nomsnated ;

(v) a Deputy Managing Director who shall
be appointed by the Contral Board ;

(vi) the secretaries of the Local Boards
egtablished by this Act ; and

(vss) if any Local Board is hereafter es-
tablished under this Act, such number of
rsons to represent it as tbe Central

ard may prescribe.

(2) The Directors specified in clauses (v) and
{vs) of sub-section (I) shall he at liberty to attend
- a1l meetings of the Central Board and to take part
in its deliberations, but shall not be entit!eg to
vote on any question arising at any meeting :
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Provided that the Doputy Manuging Director
shall Lo entitled to vote in the absence of the
Managing Director.

(3) The Governor General sn Council shall noms*
naie an officer of Qovernment to attend the meetings
of the Central Boxnrd, and such officer shall be entitled
to attend all meetings of the Ccntiral Board and to
take part in its deliberations but shall not be entstled
to vole on any question arising al any meeting.”

13. Section 30 of the said Act is hereby repealed.
of section 80,
Act XLVII of 1920.

14. In section 31 of the said. Aet,—
Amendment of section
31, Act XLVII of 1920.
(@) in sub-scction (1),—

(%) tn clause (b), for the word ** Governors”,
wherever it ocours; the word “Directors
shall be. substituted, and

(#3) tn clause (c), for the words ‘' the half-
yearly, balance-sheet * the words * the
annual and half-yearly, balance-sheets ™
shall be substituted ; and

(b) tn olasses. (b) and (d) of sub-section (2),
for the word ‘‘ Govermors’ the word
‘ Directors *’ shall be substituted.

15. (1) In Part I of Schedule I to the said Act,

Amendinent of Sche. the following amend-
dule I, Act XLVII of ments shall be made,
1920. mme]y t—

(8) sn sub-clause (3) of clause (a), after the
words Gowmaro%ene n Coﬁ:cil”.
the word “and’ shall be omitled, and
after the word * Ceylon’’ the words *‘ and
shares of the Reserve Bank of India
shall be added ;

(6)-in sub-clause (iil) of the same clause *, after
the words “ a district hoard ”* the words
‘““or a municipal board or committee
or, with the sanction of the Governor
General ia Council, debentures or other
socurities for money issued under the
authority of a Prince or Chief of any
State in India >’ shall be inserted ;

(c): aftor sub-clanse (iii) of the same clause
the following sub-clause shall be
inserted, namely :—

‘¢ (iiia) subject to such directions as

may be issued by the Central Board,

* » *  debentures of com-

paniss with limited liability whether
registored in India or elsewhere ;' ;

(1) after sub-clouse (iv) of the same clause the
Jollowing clause shall be inserted, namely.—

* (iva) goods which are hypothecated to the
Bank as security for such advances,
loans or credits, if 8o authorized by
special directions of the Central Board," ;

(e) in sub-clause (vi) of the same clause, the
words ¢ * . and deben-
tures . A shall be
omitted, and for the words ‘if so
authorised by any general or special
directions of the Central Board” the
words ¢ subject to such dsrections as
may be <ssued by the Central Board
shall be substituled ;

) in clause (b), for the words ‘' assigned to

v the worde “ pledged, hypothecated,
asgigned or transforred to’ ghall be
substituted, and for the words “or

10.

104A.

11,

(ce)e

(d).

(e
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‘agsignment ”  the words ‘', plc(igtt;
hypothecation, assignmwent or transfer
shall be substituted ;

(g) in clause (c), for the words * siz months " (se)-
th- words ‘‘ nine month in the case of
advances or loans relating to the financing
of seasonal agricultural operations or
stz months in other cases’ shall be sub-
““u‘ed ;

(h) in clause (d), the words beginning with the (/)
words ‘‘ payable in India, or in Ceylon
and euding with the worda ‘‘ may
approve in that behalf” shall be
omitted ;

(s) in oclause (f), the words * made payable (9
in India, or in Ceylon,” shall bo omitted ;

(j) in olause (j), after the word *‘ olaims "’ the (k).
following shall be added, namely :—

*, and the scquisition and holding of, and
generally the dealing with, any right,
‘title or interest in any property, move-
able or immoveable, which may be the
Bank’s securit{efor any loan or ad-
vance or mey be connected with any
such seourity *’ ;

(k) to clause (k) the following words shall be (WM.
added, namely :—

‘“and the entering indo of contracts of in-
demnity, suretyship or guaraniee with
specific security or otherwise *;

() in clause (l), for the words ‘‘the acting (§).
as administrator, executort! or trustee
for the purpose of winding up estates ”’
the words ‘‘ the administration of estates

for any purpose whether as an executor,

trustee or otherwise *’ shall be substitut-
od ;

{m) in sud-clauso (iii) of clanse (), the words o
“at the risk of the principal” shall
be omitted ;

(n) in clause (m), the words beginning with (&)
the words ‘‘ for the use of ** and endin;
with the words * personal needs ”’ shall
be omitted ;

(0) in clause (n), the words *‘, for the purpnse .
of moeting such bills or Jetters of credit,”
shall be omitted, and for the words * siz
months ”’ the words ‘‘ nine months in the
case of bills relating to the financing of
seasonal agricultural operations or six
months in other cases” shall be sub-
stituted ;

(p) in clause (o), the ‘'words ‘“ in India ** shall (m). .
be omitted ; )

(g) for clause (p) the following clause shall be (m).
substituted, namely :—

“(p) tke subsidizing from time to time of
the pension funds of the Presidency
Banks; and ” ; and”

() in o!a.uso ’gq), after the words ““ kinds of ().
business "’ the words ‘, including foreign
exchange business,” shall be inserted.

(2) In sub-clause (a) of clause (1 Part
of the same Schedule, after the words DT oIl wa.
words *“ except af’.?'omded m clause (c) and
clause (n) of Part 1" shall be inaerted



5

(3) Inclause (4) of Part 11 of the same Schedule,
after the words ‘“negotiable security " the follow-
ing brackets and words shall be inserted,
namely :—

‘‘ (not being a security in which a trustes may
invest trust money under section 20 of
the Indian Trusts Act, 1882)",

and for the words “ six months”, in both places
where they occur, the following words shall be
substituted, namely :—

*“ nine months if a bill drawn for the purpose
of financing seasonal agricultural opera-
tions and six months in other cases”.

16. In regulation 9 in Schedule II to the

Amendment of regula- 8aid Act (which Sehedule
tion 9, Scheduls’ II, Act & hereinafter referred to
XLVII of 1920. as the said Schedule), for
the words *‘ Ceniral Board ™ the word * Bank
shall be substituted.

17. In regulation 10 in * b
Amendment of regula. the said Schedule, *
tion 10, Schedule II, Act . *  after the
XLVII of 1920. words ‘‘ has a lien”

the following shall be inserted, namely :—-
‘““or any transfer of shares to any porson who
isa minor or has been found by a
Court of competent jurisdiction to be of
unsound mind or to or in tho name of
any firm *’,
18. Tor regulation il in the said Schedule, the
Substitution of new re. lollowing regulation shall
X.\hﬁon for regulation 11, be substituted, namely :—
ot XLVII of 1920.
“11. The executors or administrators of a
deceaged sole
Deceased shareholders. holder of a share,
the holdor of a succession certificate

issued under Part X of the Indian Suc- XXXIX of

(2).

II of 1882,

114.

18.

n.

cession Act, 1925, in respect of the share, 1925,

and a person in whosv favour a wvalid
instrument of transfer of the share was
oxecuted by the decensed holder during
bis lifetime, shall be the only persous
who may be recognised by the Bank as
having any title to the share. In the
care of u sharo registered in the names of
two or more holdois, the survivors or
survivor and, on the death of the last
survivor, his executors or administra-
tors or any person who is the holder
of a succession certificate in respect of
such survivor’s interests in the share,
and a person in whose favour a valid
instrament of transfer of the share was
executed by such sucrvivor during his
lifetime, shall be the only persons who
may be recognised by the Bank as having
any title to the share.”

19. Inregulation 12 in the said Schedule,—

Amendment of regula-
tion 12, Schedule II,
Aot XLVII of 1920.

(@) after the word * shareholder . where it
first oocurs, the words ‘‘or in conse.
quence of a transfer by a deceased share-
holder during his lifetime ** shall be
inserted ;

(b) after the words ‘“‘have the right '’ the
words ‘‘, subject to the provisions of
regulation 10,” shall be inserted ; and

(c) the words beginning with * but the Bank
shall ” and ending with *‘ before the death
or insolvency '’ shall be omittad,

M117 LAD
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20. In regulation 19 of tho said Schedule, the

Amendment of regula. Words ‘‘and with the
tion 19, Schedule II, Act previous sanction of the
XLVII of 1920. (Jovernor  General in
Council ’ shall be omitted, and after the words
*“increase or " the words *, with the previous
sanction of the Governor General in Council,”
shall be inserted. -

21. In regulation 23 in the said Schedule, sn swb-

Amendment of regula- requlation (1), for the
tion 23, Schedule II, Act words * statement of the
XLVII of 1920. affaire ’  the . words
* balance-sheet *’ shall be substituted, and in sub-
regulation (2), for the words ‘a Managing
Governor ’ the words * the Managing Director
or Deputy Managing Director ” shall be substi-
tuted.

22, For regulation 24 in the said Schedule the
Substitution of new re. following regulation shall

tion for regulation 24, besubstituted, naiely :—
hedule II, Act XLVII
of 1920,

“24. (I) The Central Board shall convene a

special meeting

on the requisi-
tion of any three Directors or of not
less than one hundred shareholders
holding shares whether fully puid up or
ohcrwise of the aggregate amount
of not less than five hundred thousand
rupees, upon which all calls or other
sums due have been paid, if such requisi-
tion is signed by the requisitionists and
addressed to the Managing Director
or Deputy Managing Director and
contains a statement of the object of
the proposed meeting.

(2) The requisition may consist of several
documents in like form, each signed by
ono or more of the requisitionists.

(8) Sixty days’ previous notice of any such
meeting sha:l be given by the Central
Board under the hand of not less than
three Directors, and such notice shall
state the purpose for which the meeting
is convened and the time and place of
such meeting, and shall bo advertised
in the Gazette of India and in not less
than three daily newspapors, of which
one shall be a noewspapor published in the
vernacular :

Provided that not less than threo months’
previous notice shall be thus given of any
special meeting held for the purpose of
increasing or reducingthe capital of the
Bank.

(4) The plure of such meeling shall tc the pluce
where the Lead office of the Bank is situated
at the time of the meeting. ‘

(6) If :he Central Board does not proceed
within 21 days from the date of deposit of
the requisition referred to in sub-gections
(1) and (2) to cause a meeting to be called,
the requisitionists, or a majority of them
in value, may themaselves call Lhe meeting,
but ¢n either case any meeting so called
shall be held within three months from the
date of deposit of the requisition.”

28. In sub-regulation ("2) o'd é'eggatlionf% in
_Amendmens la- the sarvd Schedule, for the
mmsﬂdad:flzw.w word * Qovernors” the
XLVII of 1920. word  * Directors” shall

be subststuted.

Special meetings.

1.

16,

.

17A.
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24. In sub-regulation (1) of regulation 25 in the 17B.
Amendment of requla- 8aid Schedule, for the word
tion 26, Schedule II, Act *‘ Governor” the word
XLVII of 1920. “ Director * shall be sub-
ststuted.

25. In regulation 36 in the said Schedule, 4.
after the words *‘ power of
ﬁoﬁm;ad'sn;,n:d‘ﬁi ;;’312:;’ authority,” the following
XLVII of 1920. words shall be inserted,
namely :—

‘“or, in the case of a power of attorney pre-
viously deposited and registered with any
local head office, a certificate of the
secretary of such local head office as to
such deposit and registration, *.

26. In regulation 38 in the said Schedule, for 0.

Amendment of regula- the words * Governors,
tion 38, Schedule II, Act Managing Governors ”
XLVII of 1920. the words ** Directors,
the Managing Director or Deputy Managing
Director ”* shall be substituted.

27. In the heading lo regulation 39 in the said 20.
Amendment of regula- Schedule, for the word
tion 39, Schedule II, Aot *‘ Governors” the word
XLVII of 1920. ““ Divectors™  shall be
®

substituted, and in that regulation *
* * *_
’

(@) in sub-regulation (1), for the word ** Qover-
nor” the word * Director” shall be
substituted, and in the proviso *  *,

the words ¢ * *  orappoin
. * »

* -

shall be omitted ;

(b) in sub-regulation (2), for the word
« Governor ' the word * Director” shall
be substituted, and in the proviso, for
the words, brackets and figures *“ Governor
under the provision of clause (1) ” the
words, brackets and fiqgures < Director
under the provision of clause (iv) ”’ shall
be substituted, und for the words *‘ and the
uffice of a Governor ** the words “ and the
office of a Directer * shall be substituted
and

c¢

(c) in sub-regulation (3), for the words “a

" Local Bourd or of the Central Board and
a Local Dourd ™ the words *‘ of the sumie
Local Board’' shall be substituted.

28. In the heading to repulation 40 sn the said 1.

la- Schedule, for the word
pmdment oL e Goverrors ™ (. word
XLVII of 1920. “ Directors >’ skall be sub-
stituted, and in that regulation * *  *  *
for the word ‘ Qovernor ', where it first occurs,
the word * Director” shall be subslituted, and for
the brackets and words * (other than a Governor
nominated or appointed by the Governor General
in Council)” the brackets and words ‘ (other than
a Director nominated by the Governor General in
Council) ” shall be substituted.

29, In rogulation 42 in the said Schedule, for 2.
the words “a Managing
Amendment of regula- Governor”,  wherever
tion 42, Schedule II, Act they ocour, the words
XLVII of 1820. “the Managing Director
or  Deputy Managing
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Dy » ghall be substituted and for the’

word ** Governora”’, in both places where it occurs,
the word  Directors ’ shall be substituted ; a{td in
sub-regulation (7), jor the word ‘‘three’ the
word “ four ' shall be substituted, and for the words
« at every local head office established by this
Act ”* the following shall be substituted, namely : —

“at each of the local head offices established 1t
Calcutta, Bombay and Madras :

Provided that not less than four meetings
shall be convined by the Managing Direc-
tor or Depuly Managing Director sn every
ywr.” .

30. (1) For sub-regulation (I) of regulation 44

Amendment of regula- il the said Schedule the

tion 44, Schedule II, Act following sub-regulation

XLVII of 1020. shall be substituted,
namely :—

(1) At tho first meeting of tho Local Board
which takes place after the first meeting
of the Central Board in each year,
the Local Board shall elect from among
its members a president and a vice-
president and the elected Direclor referred
o tn clause (i3) of sub-section (1) of section
28. They shall continue in their
respective offices until the first meeting
of the Local Board after the first meeting
of the Central Board in the following
year, and, whenever the office of presi-
dent or vice-president or of such elecied
Director bocomes vacant, the” Local
Board shall at its next mesting elect
& successor who shall Hold office for
the unexpired portion of the period
for which his predecessor was appointed :

L J * " * ”»

(2) In sub-regulation (2) of the same regulation,
after the words ‘‘ Local Board ” the words ** at all
general or spericl meelings held in the cown where
the Local Boa s established ” shall be inserted,
and in the proviso, for the word * ihemselves
$he words ‘ the members of the Local Board presert "’
shall be subsiituted.

31. In ‘regulations £ 47 ani 48 in the suid
Schedule. for the words-
Amendment P A <
tions 46, 47 amffls.“ che- * Governors” and “ Gov-
dule II, Aot XLVII of ernor”, wherever they
1920. occur, the words * Dires-
tors ' and ‘‘ Director ’ shall be substituted, respec-
tively.

32. Inregulation 49 in the said Schedule,—

Amendment of re
tion 49, Schedule II, Act
XLVII of 1920.

~

(@) in sub-regulation (1), for the word “ Qover-
nors” the word ‘ Directors” shall be
substituted, and for the words “a
Managing Governor ” the words *the
Managing Director or Deputy Managing
Director ” shall be sub;titute({ ; and

) in sub-regulation (5), after the word
“sooretary "’ the words ‘“or deputy
sooretary * shall be inserted,

23.

834.

2.
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33. In clause (b) of regulation 50 in the said $6
. Schedule, after the word
tion 50, Benadue 1T-Ast “*servants” the following
XLVII of 1920. shall  be inserted,
‘ namely :—

“and to grant gratuities or other finanocial
assistance, either temporary or per-
manent, to widows, children or other
dependants of deceased officers or
servants ”’.

34. In regulation 51 in the said Schedule, for gg,

Amendment of regula. the word ‘‘ Governors’
tion 51, Bchedule I¥, Act the words ‘¢ Direclor
XLVII of 1620. and Deputy Managing
Director”’, and for the word * officers’ the
word “employees ”’ shall be substituted, aond
after the words ‘ business of the Bank;’ the
word “ and *’ shall be omitted and to the regulation
as so amended the following words shall be added,

namely :—

“and to execule proxies to vole at meedings on
behalf of shareholders from whom the Bank
kolds gencral powers of attorney .

35. In requlazion 52 of the said Schedule, for the 364.

Amendment of . word “ Governor” the
tion 52, Schedule 11, Act word *“ Derector ” shall be
XLVII of 1920. substituted.

36. In regulation 564 in the said Schedule, g,
Amendment of regula- sn sub-regulation (2), for
tion 54, Schedule II, Act the word “ Governors ”’ the
XLVH of 1980. woni 6 Direc‘ora ” ”m“
be subsrituted, and for sub-regulation (3) the fol-
lowing sub-regulation  shall be substituted,
namely :—

¢ (3) The statement of the balance shall con.
tain the particulars and shall be in the
form required by section 132 of the Indian
Companies Act, 1913, and the provisions VII of 1018.
of that section and of section 136 of the
same Act,shall apply to the Bank in like
manner as they apply to a banking
company.” '

37.In * * *  regulation 58 in 28.

Amendment of regula. the said Schedule,—
tion 68, Schedule II, Aot
XLVII of 1920.

(a) in sub-regulaison (1), g'r the word * Gover-
nor” the word * Director” shall be
subsuituted ; and

(b) $n the proviso to sub-regulation (2), for the
words * > *‘a special meeting shall be
called for the purpose of supplying the
same ”’ the words ““the vacancy may
be filled by the Central Board *’ shall be
substituted.

38. In sub-regulation (I) of regulation 60 in $34.
. the said Schedule, for the
tion 60, Schedule II, Ace words ‘‘amy Governor”
XLVII of 1920. the words *‘ any Dsrector ”

. shall be substituted.

39. After regulation 60 in the said Schedule the g,
Insertion of new regula- following regulation shall
tion 60A in Schedule II, be inserted, namely :—
Aot XLVII of 1920.

*80A. Notwithstanding anything contained in
S this Act or in section 271
Liquidation. of the Indian Companies
Act, 1913, if the shareholders of the Bank pass & w11 of 1013
special resolution that the Bank be wound up ‘

M117 LAD
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voluntarily under the provisions of the Indian

VII of 1918.Companies Act, 1913, the Bank ehall be wound
up in accordance with the provisions of that Act
with regard to the voluntary winding up of a
company :

Provided that, for the purposes of this section,
no such special resolution shall be deemed to have
been passed unless at least one-third of the share-
holders holding at least one-half of the paid-up
oapital of the Bank for the time being be present
in person or by proxy and a majority poll by open
voting in favour of the said resolution and:such
resolution is thereafter confirmed by a majority
of the shareholders at a subsequent special meeting
held at an interval of not less than two months or
more than three months from the date of the
meeting at which the resolution was first passed.”

40. For regulation 62 in the said Schedule the gg,
following regulation shall

Sabstitution of new
regulation for regulation be substituted, namely :—
62, Bchedule II, Aot

XLVII of 1920.

“62. A shareholder who has no registered ad-

Absence of registered dressin * India and
address. has not supplied to the
Bank an address for the giving of notices to him
shall not be entitled to any notice, notwithstanding
anything contained in this Aot.”

41. Notwithstanding any amendment made in g,
Tomporary saving of the saic}1 ;&c:hby this Act
: in regard to the manner in
existing Central Board. which the Central Board
shall be constituted, the Central Board existing
at the commencement of this Act shall, until it
has been re-established in accordance with the said
Act as amended by this Act, continue to transact
business and shall have all the powers of the
Oentral Board under the said Act as so amended.
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